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insuttuee "Our Minister is blissfully ignorant,
Ho does not know what has happened. Does

- the “‘Minister know thata committee hn.

bteu‘fomed i .(Iti?& ‘ruption)

Mll. SPEAKER
you. :

~ - 'SHR! SAMAR GUHA : | am giving
you the facts. ~‘You have - not done justios.
It has been clarified by the West Bengal
Government, Education Department, and also
they have met the Education Minister, the
Prime Minister......

~ MR. SPEAKER : I have not allowed
him. 1t is not to be recorded.

. SHRI SAMAR GUHA : **

MR, SPEAKER : That is not the way
of getting my permission. It is the right of
Members to catch my eye. But sometimes
I deliberately avoid my eye. The Question
was very categorically answered, [ do not
think there could be anything left out of it.
I have already gone to the next Question,
(Interruptions).

SHRI PHOOL CHAND VERMA : On
a point of order, Sir, -

MR, SPEAKER : Ordor, order. During

the Question Hour, 1 do not allow any point
of order,

Ioview or mkm of Wage Boards

*tSM DR, RANEN SEN: Will the
Minister of LABOUR AND mammum-
'non be pluud to state :

(a) whether Govemmcm have - uwewed

the working of the Wage Board since tho
lwm m iuuodmd in 1987,

m
muu arme micw. and. .o

(c) tho comu!e llept bemg taktn ‘to

ASADHA 31 ms (SAKA)

© SHRI SAMAR GUHA Yoo are aom. '

I have aot’ allowed‘

f s, the. conclus:om drawn » a_". '

'kjm of the Wnc Boar&s'

. amum'm %

THE DBPUTY MINISTER IN ‘!‘HB :
MINISTRY OF LABOUR AND REHABI- -

LITATION (SHRI BALGOVIND VERMA):
(s) The system of Wage Boards was revi-

.ewed by a Bipartite ‘Committee set up by

the 27th Sianding' Labour Committes and
also by 8 Committes of the National Comm-
ission on Labour. Afier consideting the
reports of both the Commitiee, the National
Commission has suggested some chtn;en in
the system,

(®) A statement 'givln; the main reco-
mmendations of the Commission is placed
on thc Table. :

(¢) The matter is being considered in
the light of the views expressed at tripartite
meetings.

Statement

Main Recommendations of the Nati-
onal Commission on Labour on the
System of Wage Boards. (Chapter
19 of the Repori.) -

(i) Wage Boards have done some
useful work and they should conti~
rue, They have attempied fixation .
of wages within the broad frame-
work of the Government’s econo-’
mic and mcill policy,

(ii). There nced be no independem
persons on the Wage Board, If
considered nocessary, an economist:
could be associated with the. Board,
but only as an assessor.

(i) The chairman of the Wage _lhdﬂd
. be.appointed by common consent
of the parties, whether possibie,

_ (iv). For appointment of Chairmen of
 Wage Boards, an agreed panel of
‘mames should be maintained by
~the proposed National/State- Iadus..

. trial Relations Commissions. - He ,
showld preferably be driwn fmm ‘
the members of these Commisuons

(v) Incase s Chairman _ is appointed
" _ by the consent of both the both
" parties,

no- agretment Is mchod

a . ln mﬂ
’Wm Bdmd ‘

he should ltbnme it
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(vi) Whem thc Oommmwn is unabh_

fo_prepare a panel of agreed names
Governmient  will appoint | the
Chairman, :
(vii) A person should not be appointed
* as Chairman of more than two

" Wage Boards at a time,

“(vi'ii) Wage Boards should normally be

required to submit their recommen-
dations within one year of their
appointment, The date from which
the recommendations should 1ake
effect should be mentioned in the
recommendaions  itself, The
recommendations of 8 Wage Board
should remain in force for aperiod
of five years,

{ix) Unanimous recommendations of
the Wage Boards should be made
statutorily binding.

DR. RANEN SEN :  While recognising
that the Wage Boards have done some good
werk in bringing about uniformity in regard
1o wages and conditions of work, may I
know from the Government whether they
recognise-the fact that now more and more
Government should try to persuade the
employer to have bipartite ncgotiations and,
if so, what is the Government doing in this
regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): 1 am glad the hon.
Member at least admits that cerntain good
things have tmerged out of the work of the
Wage Boards, such has, uniformity of wages
~and conditions of work. 1 do recognise
that Wage Boards took a lot of time in
completing their work and, when they
presented the reports, practically, the
conditions had fotally altered. There was
some sort of a gap  Dbelween the
prevailing: conditions and Wage Board
recommendations, As regards the imple-
mentation part of it, It is very difficult and,

even then, as _the"hon. Member suggosted,

if we were to do anything, it is persuativn

- only and we can persuade . employers

But that
“The - hon.

to aocem bipartite seitiement,
'pmuauon has  some - limit.

Member knows fully, and he is also a trade

" upionist; that every time he wants some. sort

vz

_by-pasyed. and in how many
; .me dm iufmnmioa if there
: fao;mﬁuenae, some tom Irom lhe Gmm-}}‘ - quist B

| OrdlAmwm N

ment side to do ;\uuoe on mw ln
oecmon._ : L

,Dl. RANEN SEN: It is a jknoym.;» v
fact that the employers also in many, casss, .
recognising the utility of -collective bargaia: -
ing, have bipartite talks. In view of ths
fact that there has been in. the recent. past
a bipartite agreement between the stoel
employer and the steel worker. would the
Government discuss this matter witlh the
emyloyers and the. employces representatives -
on an all-India scale ?

SHRI R. K. KHADILKAR : We
welcome the bi-partite agreement as 1 said,
The steel agreement reached betwoen the
Steel Ministry and the steel workers .is a
welcome thing. But it is a public sector,
you must remember. 1t is not universally
applicable because private sector employers
may not agree to this method...... (Interrup-
tions) This is & limitation.

Regarding the suggestion whether we will
consider it, as the hon. Members know
fully. well, at the next Indian Labour
Conference or the uipartite meeting, this
malter could be taken up and decided.

SHRI DINEN BHATTACHARYYA :
May 1 know from the hon. Minister whether
while reviewing the working of the wage
boards the Minister is in a position to state
here and now in how maay cases the-
employers did not implement the wage
board’'s recommendations and in those
cases, what steps were taken by the
Government so that the wage board's
recommendations - are fully implemented and

.what “special steps. have been taken uptill.

now regarding the hotel workers of Delbi.
where the wage board's recommendations
havo ‘ROt as m bun implemented 2

SHRI R. K, KHADILKAR : Rewd-_.
ing the first part of the question, quite & -
uumbuofmm there” where the wage
board's r'ecommendums wete implemented;

“but, pot in full, benuu,u I said ewrlier,.

the mommnduﬂmmmdeby & non-

. siatutory Wage bosrd. “Therefore, 1 camot
offhaud #ay’ whether the wiie -board's -

reoommeﬁdmom ware flouted m alwww 3
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nmnim; ﬂw ho(e! workm

: .M a8 1. said - oarlier, cfforts ate being

mede at.the Sxm level to setilé the dispute.
and persuade the omployers. The employees

are;willing. 10 come to some sort of a settle-
ment but 30 far, 1 am not in. a position to
say . categorically how far émployers have
. come. forward for reaching some vort of an
acceptable agreement or sottlement.

smu S. M. BANERIEE: I would
fike 10 know from the hon. Minister since
he bas just now said that efforts are being
made by the State machinery to have a
negotiated settiement in the case of  hotel

workers and the implementation of the wage

board's recommendations. Is he aware
that to-day the Lt. Governer of Delhi is
likely to issue prohihitory orders and declare
that sirike iliegal and force it to adjudica-
tion or arbitration 7 If so, will he ask the
Lt, Governor not to do it......

MR. SPEAKER : This is a hypotheti-
cal question,

SHRI R. K, KHADILKAR : I have
no information on this point—whether he is
referring the dispute to adjudication and
declaring that strike illegal, 1 have no
information, I will have to find out,

SHR1 8, M, BANERIJEE ;
negotiations are going on......

When the

SHR1J. C. DIXIT: There are several
Wage Boards whose recommendations have
still not becn implementied and what to say
of implementaiion, they have even been
modified by the State Covernments. Wha
is the Ceéntral Government doing in regard
to 1that 7 - When | am pulting this question,
1 have the electricity industry in mind. In
regard to- that industry, the wage board's
recommendations were modified in  one
State and ‘have not-been. implemented so fnr
in many of the Sum

8“&! R, K. KHADILKAR : I am

afraid 1 have replied thal question and. the

same- mply | § will ¢iw

SKR! D, K, \‘ANDA
Minim

'-mm 31, 1893 (SAKA) -

‘srike in

The qmtion was.
Dut nﬂief»iy ﬂr. ﬂtnerja in auother form .

Ono queﬂion |
Sir, ‘A m.mmwmm w Mlp lbe_

Written Answers %0
MR. SPEAKER : Order pleate.

PROP, S. L. SBAKSENA : The fimt
Sugar Wage Board had given its recommen.
dations in 1960 and they were valid, for five
years. But the recommendation of the
second Sugar Wage Board came in 1969,
After 1965 we had no second Sugar Wage
Board recommendation available for four
years, Will the Government consider the
appointment of a third Sugasr Wage Board '
immediately so that its recommendations are
available within the next five years ?

SHRI R, K. KHADILKAR : I know
that the Sugar Wage Board recommendations .
have not been implemented to a large extent
and even if we were to persuade them (o
appoint another Sugar Wage Bosrd for- U.P..
itself, unless we appoint a statutory wage
board, where an element of compulsion is
there, 1 am afraid, merely setting up of
Wagc Boards will not persuade the Govern-
ments (0 accept the recommendations,
What guarantee is there that they will accept
it 7 There arises our difficulty,

WRITTEN ANSWERS TO QUESTIONS

Sebeme For Eradication of - Pests/Diseases
by Aecro-Chemical Operstions

#1293, SHRI M. M. JOSEPH : Will
the Minister of AGRICULTURE be pleased
10 state @

(8) whether any scheme to enable
small farmers in eradication of pests/diseases
on crops in endemic arcas by aero-chemical
operations has been finalised; and |

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SRINDE) : (a) Yes, Sir.

(b) The: salient  features of the schénie "
nre as under:—

(i) ldentification of areas, where pests
and  diseases exist in endem:c
form and bave beeu cauung

. damage to  crops. year .. after.

© year ind “the :dcnuﬁcmon ofj

1 such reus and. disesses,





